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.. . 
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AND 
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COUNSEL FOR THE RESPONDENTS: Mr. .GYaraltIeSWar Rao, 
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Hon'ble Shri T.Chandrasekhat Reddy, Member (JudI.) 
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According to the applicant, even though the 

birth extract Annexure-A was bbtaihea by the applicant's 

father on 4-6-1953 that the app1icnUs father might have 

lost sight of the same and so no steps were taken to get 

the applicant's date of birth corrected. The applicant's 

father is said to have died in 1970 and his mother in 

1983. After the death of his parents, the brother of 

th7tapplicant took possession of all the books and papers 

of his parents. While going through the same, brother of 

the applicant noticed the birth extract Annexure A-i 

andSu&se*uettøxsz, among the papers of the parents 

-. - 	and tent the said Annexure A-i to the applicant. So, 

in view of the Annexure A-i and also birth extracts 

Anne)cires A-.4 and A-5 referred to above, the applicant 

represented to the 1st respondent on 17.9.1990 which 

representation is Annexure A-5 stating that the correct 

date of birth of the applicant is 7.11.1937 and accordingly 

to correct the same. But the 1st respondent rejected the 

request of the applicant by his order dated 9.1.1991 

which is Annexure A7 of the Iaer book. 5o, in view 

of the orders passed by the 1st resPondent.a1t(nnexure A_3} 

refusing to correct the date oirth of the applicant 

from 15.7.1934 to 7.11.1937, the present application is 

filed by the applicant for the relief as already 

indicated. 

Counter is filed on behalf of the respondents 

oppQsing the said application. 
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15.7.1934. The said date of birth of. the applicant 

1.7.1934 was also carried over in the service 

g is te r. 

The applicant's father obtained on 4.6.1953, an 

extract from the Registrar of Birt)Sin local areas 

maintained by the then Sub Registrir, Duggirala. According 

to the same, the date of birth of a male child born of 

his parents was 7.11.1937 which is Annexure A-i. According 

to the applicant, theapplicant's déte of birth is 

7.11.1937 as shown in Annexure A-i. The applicant's case 

tag as already pointed out is, the date of birth was 

wrongFy: recorded in the SSLC register as 15.7.1934. 

4. 	According to the applicant, he approached the 

Mandal Revenue Officer, Duggirala and obtained the date 
ç 

of birth certificate of his sister, Shakuntala who wao 
ka.s- 
born on 28.6. 1935 which is Annexure A-4. Annexure A-4 

'N 
had been obtained according to the applicant on 15.6.1989. 

The applicant also obtained another birth extract from 

the said Mndal Revenue Officer showing that a male child 

was born to his parents on 7.11.1937 which birth extract 

is Annexure A-S. Annexure A...5 is dated 15.6.1989. 

According to the applicant, Annexures A-4 and A-S relate 

to the elder sister, Shakuntala and to the applicant alone. 

contd.... 
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year 1990 that. his brother gave him Annexure A-i. So, 

as Annexure A-j is said to be issued in the year 1953 

and it. had come to tight only in the year 1990, and 
50 

Annexure A-6 representation was made by the applicant 

to correct his date of birth to the 1st respondents 

was ptIItS4QøS 0 ndeSdUty of the applicant to satisfy 

this Tribunal thatcExhibit 	
,mre-1 is a true and 

is every body's 
genuine document. IS*E . It  

nowledge that in the year 1953 'Xerox machines' were not 

in vogue at all in any town in Andhra Prddesh but with regard to 

Annexure A-i which is a Xerox cOPY of the birth extract 

t filed before US 	 -'r as no explanation 

is coming.torthfl'om the applicant astp what happend to 

the original of Annexure A-i birth extract, it is rather 

difficult for us to place any reliance onxhibi94'C'1 A-i 

to come .to the conclusion that the :
date of, birth of the 

applicant is 711.1937 as contended by him. We may state 

in this context that a photostat copy of the document 

is not at all admissible unless proved to be genuine. 

It was open for , 
 the applicant to.sultuflofl the birth register 

from .
Duggirala from the office of the Registrar of Births 

and Deaths, Duggiral,a and show relevant page to us so as 

to satisfy us genuineness of Annexure A-i even though*&I 

is a photostat copy. But such step had not at all been 

taken by the.applicant. •.Hence, adverse inference has 

got to be drawn to the case of the applicant. It is quite 

contd. 
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7. 	We have gone through the Exhibit Annexure A_i. 

As already pointed out, Annexure A_I, according to the 

applicant; is the birth extract of the applicant that 

has been obtained by his father from the Sub Registrar, 

Duggirala in Guntur District in the year 1953. But 

Annexure A-i is not the birth exrèt 1. as pleaded by the 

applicant but it is only a photo-stat copy of the birth 
4alt 

extract. As already pointed out z_4.a&Mmthe facts of 

th&Scase, It is the fathAr of the applicant who is said 

to have been illiterate ad said to have k obtained the 

said birth extract Annexure A-i. But very Rtrnnn1u 

in this case, the father of the applicant never seems to 

have disclosed to the applicant tw during his life time 
that the correct '-late of birth of the applicant was 

7.11.1937 and that he had also obtained the birth extract 

in 1953 itself in proof of date of birthf the applicant. 

or the first time, Annexure A..7 has seen light of the 

day only when the representation Annexure A-6 dated 

17.9.1990 was made to the 1st respondent by the applicant 

to correct its date of birth. The applicant in his 

application had tried to explain the delay with cock and 

bull stories by saying that his father died in the year 

1970 and after his mother died in the year 1983 that 

his brother took possession of all the books and papers 

and in the said books and papers that the birth extract 

Annexure A-i had got mixed up and that is why, in the 

contd. 
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possible that Annexure A-i mighthavebeen trumped up 

for the purpose of this O.A. by the applicant as it is 

only a photostat copy and it is veryeasy to fake up of 

the nature of the document Aqnexure-.A-i. It is not 

possible for us as already indicated to accept the date 

of birth of the applicant as 7-11-1937 on the basis of 

the photostat copy of the birth extract Annexure A-i 

filed by the applicant. As already pointed out while 

narrating the case, the applicant has.filed two other 

photostat copies of birth extracts. According to the 

applicant, Annexure A-4 photostat copy relates to his 

elder second, sister and Annexure A-S relates to him. 

It is well known that MandaiRevenue Offices were 

constituted in the year 1984. We are not made known, 

on what basis photostat copies of Annexures A-4 and A-S 

- 	had been granted by the concerned Mandal Revenue Off icer 

to the Applicant. As a matter of fact, here also originals 

of Annexures A-4 and A-5 ought. to have been filed but the 

same had not been done for the, reasons best known to the 

applicant. As already pointed out, asMandal Revenue 

Offices had come into existence in, the year 1984 and 

Mandal Revenue Officers were appointed in the year 1984 

and afterwards, it was the duty of the applicant to 

explain under whose authority and from which office, 

the said Mandal Revenue Off icer could supply photostat 

copies of Annexure A-4 and Annexure A-5 that are said 

to be related tothe sister of the applicant and the 

applicant. As we have not placed any reliance on Annexure 
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it is a1b difficult to place any rêliànce flt- 

Annexures A-4 and-A-S as there is serious doubt 

in our mind about genuineness of the Annexures 

A-4 and A-S also. 

S. 	Once we do not accept Pnnexure A-i and A-S, the 

applicant is not entitled for correction of his date 

of birth. 

As seen, the applican't is due to retire on the 

basis of the date of birth as 15-7-1934 by the end 

of July. 1992. For the first time he had made repre-

sentation to the competent authorities for correction 

of his date of birth as already pointed out on 

17-9-1990 i.e., foughly before two years of his retire- 

- 	 Bent. In view of the silence of the applicant in taking 

appropriate steps for getting cotrected his date of 

birth fo'r a number of years and as he had approached 

the said authorities for correction of his date of 

birth at a belated staqe, we are not prepared to grant 

the relief that the applicant as prafjed for, as we are 

of the opinion that there is negligence and inaction 

on the part of the Applicant. 

Absolutely we see no merits in this application 

and hence the application is liable to be disminsed and 

is accordingly dismissed. The parties shall bear their 
II 

own costs in this application. 

7 
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CentrCourt Officer 
al Admji.istrat. 

Trjb& 

-  

- Hyderz,~j'Icl Bench 


